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(a) whelh er pro:: ur e men l pr ice of copra 
bas been fixed ; 

(b) if so, the de(ails thereof ; 

(c) whether the coconut growers or 
Kerala have represented for a higl)er pro-
c urement price ; and 

' (dJ if so, the reaction of Government 
thtreon ? 

THE MINlSia R OF ST ATB IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
MAK W ANA) ; (a) to (d) The Govcromcnt 
of. India dQ not.fix procurement price for 
c.oprn. P.-ocurement prices are fixed only 
for sugarcane, paddy, jowar, b;tira, maiie, 
ragi, tur, urad, mupg, jute, grouodouJ-io-
•hell, so)'abeao. stmflower, se.ed, cotto..n, 
,wl\lat, barley and mustard. se_ed. The 
.Oovemment of Kerala . has decided~ to 
ipuscvepe in the market andcpurcbase cQPra 
aJ •lbc price of Rs. 1200 per quintat as a 
Olr.asure of support to the ·coconut farmers. 
l"h.e G__pyeron.1-.cnt of Kerala are continu• 
oosly reviewing the price situation in order 
to offer f easibJ e support tJ the coconut 
farmers. 

Setting up of T.V. Centres in State 
Capitals 

ll9. PROF. P.J. KURI~l'{ : Will . the 
Minister of INFORMATION AND 
BROADCAS.TING be _pleased. to state : 

(a) whether there is a prol)o-Sal to set 
up fu)jQedaed TV Centres io all the State 
Capitals ; 

(b) If so, the detail.1 thereof ; 

(c) the name~ of Statos where proa&!D· 
~ mes io regional languages are beina pro· 

deced aod tel o- ast ; aa d 

(d) the time by which tho chaoae over 
\0 reioaal pro1ramm.t1 will bo eoD'lpleted? 

THE MlNISTER OP STATB OF THB 
INFOR \fA.TIO~ AND BROADCASTING 
\SHRJ V .N. GADGIL) : (a) aad (b) It is 
~ to set up full6od,ed TV ooatre1 
a& tbl ~alt of llajbr Statu/UAOia 

Territories during VII plan period and 
programme production facilities are envisa-
ged to be provided at the remaining 
State/U.nion Territory Capitals c.xcept 
those of Lakshdweep and Dadra ond Nater 
Havell. 

(c) and (d) Ptoarammes in reaional 
langua;es are being produc~ed and telecast 
at present in the States of.Assam, Andhra 
Pradesh, Gujarat, J&K, Karnataka, 
Kerala, Maharashtra, 01 issa, Punj1:1b, 
Tamil Nadu, uuar Pradesh and West 
BenaaJ and Union Territory of Delhi. 
Similar facilities are expected to be avail-
able in tbe remaining State,/Union Territo· 
ries exp~t Laksbdweep and Dadar and 
Naaar Haveli, at the end fo VII Plan. 

Financial Assistance to Ker ala for 
Drinking Water 

130. PROF. P.J. KURIEN : WilJ the 
Minister of AGRICULTURE be pleased to 
st~te: 

(a) whether Government "f Kera la have 
sought flna__ncial assistance for its scheme 
for providina d'rinkina wate_r in Si-bedu lt,d 
Caste aod other backward colonies ; 

(b) whether the Central Govommont 
have released any amount; and 

(c) if so, the deLail1 thereof? 

THE MIN[STER OF STATE IN ~HB 
DEPARTMENT OF RURAL DEVELOP· 
MBNT (SHR.I CHANDULAL CHANDRA· 
KAk) : (a) Yes, Sir. 

(b) and (c) The Central Government 
assists the ~tate, in providing sa(e drinkina 
water in the rural areas under the Aecolc· 
rated Rural Water Supply Proarammo 
(ARP). Under this programme, Kerala 
received Rs. 4551.41 Iakhs as Central 
assistance in the Sixth Plan. For tho cur-
renJ year 19BS·86 Lbe tentative alloc&doa 
to Kerala is Lu. 1010 Jakh1 out or which 
Rs. 707 Jakbs has aJready been released. 
The S..te Qovtrnmenta have been advised 
to earmark a perccotaae off unda uodori tho 
ARP for the Special Compooc:nt PJan 
for the Scheduled Castes and for tho 
Tribal Sub-PJao for tbe Scheduled 
Taba : th.- ~•UY! ~oiua equu w 
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earma.rking being done for these plans 
under the M'inimom Needs Programme in 
the State Plans for rural water supply. 

Gas Leakage at llac Ltd., at Chembur 

131. SHRI MOHD. MAHFOOJ ALI 
KHAN: 

PROF. RAMKRISHNA MORE : 

Will the Minj&ter of I,,ABOUR be 
pleased to state : 

(a) whether in a major gas leakage from 
a storage tank at IJac Ltd. a subsidiary of 
Calico at Chembur on 30 August, 1985, 
some persons died and over a Jakh of 
persons were seriously affected ; and 

(b) if so, details . thereot stating the 
result of the inquiry, if any, conducted by 
Government into the incident ? 

THE 'MINISTB~ OF STATB OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b) According to the 
report received from the State Govern-
ment, as a result of J eakage of chlorioe gas 
from the storage tank of Il~c Ltd.-a 
subsidiary of Calico Ltd.) Chembur, on 
30Lh August, 198 S, one person died and 
139 were affected. It h.1s been reported 
that chlorine gas leaked because of failure 
of a gasket. The State Government investi-
1ated tne matter and necessary steps for 
oeutralising the chlorioe aad providing 
medical aid to the affected were ta.ken. 
The State Government have also prosecuted 
the Manaier and the Occupier of the factory 
for offences under Factories Act, 1948 aod 
Maharashtra Factory Rules, 1963. In all, 
14 cases havo beeo filed aaainst the 
Manaaer and the Occupier. 

(Translation] 

Sale of Surplus Stocks -0f Wheat with FCl 
i:n Open Market 

132. SH_RI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of FOOD AND 
CIVIL SUPPLlBS be pleased to state : 

· (a) whether Government have decided 
lo sell the surplus grains stocks of the 

Food Corporation of India in the open 
market ; 

(b) if so, whether surplus grains will 
be made available to the public at cheaper 
rates compared to those of the grains sold 
through Fair Price Shops ; 

(c) if so, how much cheaper ; and 

(d) if not, whether foodgrains are not 
available to the entire population and 
therefore these surplus grains are to be sold 
in open market to make them available to 
all 'l 

THE MINfSTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI K.P. SINGH DEO) : (a) to 
(d) Government have decided to permit the 
Food Corporation of India to sell wheat in 
the open market at Rs. 175/- per quiotal 
as aaaiost the Central issue price of Rs. 
172/· per quintal for the public distribu· 
tioo system. Tbis step is expected to lead 
to increased open market availability and 
a check on open market prices of wheat. 

[Engiishl 

Malpractice io Transportioa Paddy from 
Punji1b and Haryana to RaJastllan 

133. SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether it is a fact .that Food Cor. 
poration of lndia incurs heavy losses due 
to malpractices in trttosportina paddy from 
Punjab and Haryana to Rajasthan godow.o s 
for stock ins and sbcllina ; 

(b) whether any inquiry has been made 
by Government in the matter, if so, the 
detaHs thereof• aod 

(c) the estimated anoual loss incurred 
by Food Corporation of India on this 
account and the measures taken by Govern-
ment to rectify the situation and to identify 
peraons involved in maJpracticcs in trana-
portina paddy, if any ? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF FOOD AND CJVlL SUPP-
LIES (SH&I K.P. SINGH DBO): (a) No, 




